IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

COURT-VI
Item No. 618
IB-804/PB/2019
IN THE MATTER OF:
M/s. Ferm Healthcare Pvt. Ltd. ...PETITIONER
Vs.
M/s. Everest Grow More Finance Pvt. Ltd. ...RESPONDENT
Section
U/s 7 of IBC Code, 2016 Order delivered on 04.05.2022
(Virtual Hearing)
Coram:

SHRI P.S.N. PRASAD, HON’BLE MEMBER (JUDICIAL)
SHRI RAHUL BHATNAGAR, HON’BLE MEMBER (TECHNICAL)

For the Petitioner /Financial Creditor

For the Applicant :Mr. Aditya Dwan and Mr. Sahil
Chandra, Advocates.
For the Respondent/ Corporate Debtor

ORDER

Heard the submissions made by the Proxy Counsel for the Financial
Creditor. Counsel for the Financial Creditor is directed to appear on the next
date of hearing and apprise the Tribunal about the total background of the
matter and also the Ld. Counsel for the Financial Creditor is directed to inform
the Ld. Counsel for the Corporate Debtor and Corporate Debtor to appear on
the next date of hearing. The Court Officer may also serve e-notice on the
Financial Creditor as well as Ld. Counsel for the Corporate Debtor and also the
Corporate Debtor. It is made clear that if they fail to appear on the next date of
heari}g‘ j%he matter will be dismissed. List the matter on 20.05.2022.
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